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SARDAR SWARAN SINGH: In fact, 
there are comments in various newspapers in 
the world that the United Kingdom has been 
keen Jor some time to improve its relations, 
particularly to strengthen its economic 
relations, with China. It is not for me to com-
ment upon the British procedure or British 
attitude on this question. 

On the other point that we should tell 
Britain not to make a statement, they do not 
consult us when they make any statement. 
These statements have not been at our request 
or at our asking. If they encunciate their poli-
cies with respect to any situation that prevail 
in any part of the world, we should not 
grudge the statement of their policies just as 
they should not grudge the statement of our 
policies On any issue which concerns us or 
any sensitive international part of the world. 

 

[JATOMIC POWER   STATION,   TARAPORE 
*132.   SHRIMATI SARLA 

BHADAURIA: SHRI T. V. 
ANANDAN: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the number of labourers who died as 
a result of police firing on the 30th December, 
1965 at the Atomic Power Station, Tarapore. 

(b) whether it is a fact that in addition to 
the labourers one office clerk also died as a 
result of police firing; and 

(c) whether an enquiry has been 
instituted into the firing?] 

THE PRIME MINISTER (SHRIMATl 
INDIRA GANDHI): (a) and (b) The dispute 
which led to the strike was between Bechtel 
India Ltd. and its employees. Government 
was not involved in the dispute. Bechtel India 
Ltd., are the subcontractors of International 
General Electric Co., to whom the con-
struction of the Tarapore Atomic Power 
Station has been entrusted. 

†The   question   was   actually   asked on the 
floor of the House by Shri T. V. Anandan. [ ] 
English translation. 
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Nine persons died as a result of the police 
firing, which took place near the canteen in 
Bechtel's labour camp area on December 29, 
1965, One of whom was a clerk employed by 
Bech-tel as a supervisor Bechtel's labour 
camp. 

(c)   A Magisterial enquiry into the firing 
is being held. 

 
SHRI ARJUN ARORA: May I know 

whether the Government is aware of the well-
known fact that some officers of this 
American firm, Bechtel India Ltd., 
themselves used arms against the workers and 
fired upon them and the police came only 
later and covered the American employers 
and whether this sort of concession is going 
to be allowed to American in this country to 
shoot at our workers? 

SHRIMATI INDIRA GANDHI: Sir, I do 
not think there is any truth in the statement 
and I believe that the Bombay Government 
have already issued a contradiction. 

f [ ] Hindi translation. 

SHRI BHUPESH GUPTA: The hon. Prime 
Minister has said that a magisterial enquiry 
has been ordered. First of all, I would like to 
know why a public judicial enquiry with full 
powers was not ordered. Secondly, serious 
allegations have been made about the 
complicity of the American, people and the 
collusion between the Bombay Police and the 
American authorities there, and these have 
been made in a public statement of trade 
unions and others. May I know, why, in view 
of these serious allegations that have been 
made you lost some lives—the Central 
Government is leaving it to the Bombay 
Government instead of holding the enquiry 
itself and going into the picture in a much 
better way, especially when its own 
installations are involved and foreigners are 
involved? 

SHRIMATI INDIRA GANDHI: 
Maintenance of law and order under the 
Constitution is the responsibility of the State 
Government. 

SHRl BHUPESH GUPTA: That much I 
know. I am very grateful to the hon. Prime 
Minister for reminding me of certain 
provisions of the Constitution. But I should 
also like to mention here that if she says like 
that, I can say that under the emergency you 
have concurrent jurisdictions in the State 
subjects also. Shri Chagla will tell her. 

Anyhow, here is a matter in which 
foreigners are involved. American citizens 
are involved, engaged in shooting or inciting 
to shooting or calling the police and so on. 
There the Central Government especially is 
involved. Why should not the Central 
Government take proper interest in this 
matter under the circumstances rather than, 
leaving it to the State Government when the 
State Government's police is in the shade 
over the whole matter? 

SHRIMATI INDIRA GANDHI: I have 
already stated that this allegation that    they 
fired    themselves is 
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baseless. I do not think there is any need 
for the Central Government to go into 
this picture. The matter is already in the 
court and 1 do not think we should have 
any discussion on this. 

SHRI G. MURAHARI; I would like to 
know from the Prime Minister who is 
also in. charge of the portfolio of Atomic 
Energy why she thought it fit to leave the 
whole matter to a Magistrate because it is 
common knowledge that without the 
Magistrate's permission, the police has no 
authority to open fire arid if the authority 
that opens fire is given the power to 
enquire into the firing, then we know 
what the result would be. And moreover, 
as others have put it in this House, it is a 
very serious matter in which certain 
foreign employers are involved and we 
cannot be tinkering with our atomic 
establishment in this way. where certain 
foreign employers try to impose their 
own will on the workers. Therefore, I 
would like to know whether she would 
think it proper at least at this stage to 
institute a judicial enquiry into the whole 
matter and see that such things are not 
repeated in future. 

SHRIMATI INDIRA GANDHI: Sir, I 
do not think it necessary to have a 
judicial enquiry at this stage. 

SHRI BHUPESH GUPTA: Why? 

SHRIMATI INDIRA GANDHI: The 
whole trouble was because of rivalry 
between two trade unions. And one trade 
union which has not been recognised 
ranscked the canteen and it is because of 
this that the police came into the picture. 

*133. [The questioner (Shri Ram 
Singh) was absent. For answer, vide coL 
818 infra.] 

COMPULSORY      MILITARY        TRAINING 

*134. SHRI S. SUPAKAR: Will the 
Minister of DEFENCE be pleased to 
state: 

 

(a) whether it is a fact that Gov-
ernment have prepared a detailed plan 
for compulsory military service for the 
educated young men and women; and 

(b) if so, what is the total estimate of 
annual expenditure involved? 

THE MINISTER OF DEFENCE 
PRODUCTION IN THE MINISTRY OF 
DEFENCE (SHRI A. M. THOMAS): (a) 
Only an outline scheme for selective 
conscription and national Service has 
been drawn up, for discussion in the 
Military Affairs Committee. No decision 
is taken about it yet. 

(b) No estimate of expenditure has 
been made. 

SHRI S. SUPAKAR: In the year 1962, 
at the time of hostility with China, NCC. 
training in colleges, both for men and, 
women, was compulsory. At a 
subsequent stage this compulsion was 
given up. May I know the reasons 
thereof, and whether the Government 
thinks it necessary to institute a 
compulsory N.C.C. training at least in 
the college stages also? 

SHRI A. M. THOMAS: At the Uni-
versity stages it is even now compulsory. 
Only at the High School stage it is 
optional. 

SHRI S. SUPAKAR: So far as my 
experience in Orissa goes, all students of 
colleges are no longer required to 
undergo N.C.C. training. 

SHRI A. M. THOMAS: I am not 
aware of the conditions in Orissa. We 
shall make  enquiries  and find  out. 

SHRI D. L. SEN GUPTA: Are we to 
understand from" the fact that the spirit 
in which N.C.C. training was made 
compulsory for the men and women 
students has now been relaxed? Are we 
to understand that the urgency of the 
situation or the threat of any further 
aggression from any neighbouring 
country has to any extent diminshed? 


